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BEFORE THE IIOIT'BLE NATIOITAL GREEIT TRIBI'NALPRITTCIPAL BENCH, IITEW
DELHI

Execution Application No. 26 of 2O25 inO. A. No. 351 of 2019

Raja Muzaffar Bhat lAppltcaatf

Versus

State of Jammu & Kashmir & Ors lRespondeats)

In the matter of:- Reply on behalf of Respondcnt No. 1 & 3 Union
Territory of J&Kto the Additional Affldavit dated:
2O.ll,2O2S flled by the appllcant in the above
tltled Executlon Appllcatlon.

te it plcarc your Lordlhipr:-

The answering respondents most respectfi:lly submit as under.

Background

That it is respectfirlly submitted that the Hontle National Green Ttibunal
Principal bench on dated: 25.11.2O21 was pleased to disposed of the above
titled Original Application No. 351 of 2019

That the approved Management Plan proposed a llnenclal outlay of a42.7O
Crorcr for implementation of phased habitat restoration and conservation
measures during the first plan period. The major recommended interventions
included, inter alia:

Construction and installation of sluice gates for scientific water regulation;
Embankment consolidation and strengthening for flood mitigation and water
retention;
Installation of floating solid waste trash barriers at feeder inlets;
Periodic and continuous clearance of floating vegetation prior to migratory
bird season;
Construction of navigation channels for improved interior patrolling;
Chainlink fencing in vulnerable stretches for boundary protection;
Development of basic infrastructure for frontline freld sta-f;
Scientific habitat improvement measures in Hokersar, Shalbugh and Hygam
Wefl and Conservation Reserves.
Phased restoration of phased channels
De-silting of critically silted up areas

That it is catcgorically clarllled that the proposed outlay of {42.70 Crores
was [Grrca rclcarcd ln lump lun to the Weflands Division. The major source
of funding for the Division remains CAMPA (Compensatory Afforestation Fund
Management and Planning Authority). Funds are sought and released strictly
on the basis of Aalual Planr of Operatloa IAPOI), submitted each financial
year, subject to administrative and financia.l approval.

,

3

t!c

4

5 That as already placed on record before t.Ilis Honble Tribunal, that during the
last four linancial years (FY 2022-23 to FY 2025-26), a cumulative amou;t of
t11.65 crorc. has been released in favour of the wetlands Division. out of the
released funds:

o

That in compliance with tJ:e said Hon'ble National Green Tribunal directions,
the answering Respondentsformulate a scientificallyrtructured Intcgrated
Managcmcnt Phr (lUAPl for conseryation and habitat restoration of
wefland centres falling under the jurisdiction of the Department of
Wildlife Protection J&K and other Wetlands Division, J&K and acted
with promptitude and seriousness. Consequently, a comprehensive
Intcgrated eaagcmcat Plaa sat forrulatcd, flnotr-66 and duly
apptovcd ln thc ycar 2022, with a defned plen perlod of llve years
l202b2027l. The said plan was prepared on scientific principles of wetland
ecologr, hydrologl, habitat restoration, avifaunal conservation and climate
resilience.

CIp,
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Approximately 8O7" has been eatmatkcd aad utlll-ed dkectly for habitat
reatoratlotr actlvitle:, and
Approximately 2Oo/o har beet uHllzcd fot mlaot lnfrartructure
developmcat, inctitutlonal sEeagt'henlng aad ttatutory responsibilltles,
including mitigation of human-wildlife conflict in District Budgam (which lies
in the foothills of the Pir Panjal range and presents recurring man-animal
conflict challenges managed by this Division).

Thus, aqainst a projected plan outlay of 142.70 Crores for five years, only
t11.65 Crores have been released so far in phased manner, and
implementation has proceeded accordingly on a flaancldly rcguletcd ard
rcicntilicdly pharcd barir.

That pursuant to the approved IMAP, the Department has, inter alia:

. Constructed and consolidated embankrnents extending to approrimately 5
Hlometers across different wetlands;

o Installed approximately 2,5OO RFf ef sf,rirr-link fcacing, with 35O RI'T
repalred/upgraded;

. Installed floating trash barriers at feeder channels;

. Undertaken continuous periodic cleaning of floating vegetation and solid
q/aste;

. Constructed navigation channels for improved patrolling and habitat
management;

. Installed sluice gates in Hygam and Shalbugh Wetlands;

. Strengthened field infrastructure for effective conservation enforcement.

. Nearly 4 krn of peripheral channels restored

That it is further respectfully submitted before this Honble Tribunal that one
of the internationally recogrrized indicators of wetland ecological health is the
magnitude, diversity, and continuity of migratory water bird visitation during
the winter season.

6

7

8

In this regard, it is placed on record tJlat the Department of Wildlife
Protection conducts the Aslan Water blrd Ccaaua (AWC) annually across the
wetland network of Kashmt, in coordination with national and international
conservation protocols. The Census is a globally recogrrized scientific exercise
for monitoring migratory water bird populations and assessing habitat
quality.

That it is respectfuIly submitted that during the last two consecutive winter
seasons, i.e.,20.24 end 2O25, the cumulative migratory bird count across
the wetlands of Xashmir has exceedcd 12 lsth 11.2 mtlltonf ladivtduals
cach year. These birds migrate from diverse geographical regions including
Central Asia, Siberia, Europe, and other transcontinental flyways, and
remain in Kashmir wetlands for approximately three to four months during
peak winter.

9 That the sustained and signilicant presence of such a large migratory
population is a strong ecological indicator that:

.Tfrp.hydrotogical regime of the wetlands remains functional,
the food chain and nutrient cycles remain active,
llabitat quality is conducive for long-duration avifaunal habitation,
Anthropogenic disturbances are being regulated effectively.
Migratory water birds are highly sensitive to habitat degradation. Their
repeated and substantial return to these wetlands over consecutive seasons
strongly demonstrates that the conservation and habitat restoration
interventions undertaken pursuant to the approved Integrated Management
Plan are yielding measurable ecological outcomes.
It is therefore respectfully submitted that the empirical avifauna-l data
recorded under the Asial Waterbird Census provides independent scientific
validation that the wetlands under the jurisdiction of the Respondent
Department are being managed in a structured, phased, and ecologically
responsive m€rnner in compliance with the dtections of this Hon'ble
Tribunal.
It is respectftrlly and emphatically submitted that the Respondent
Depattncat har lnplcmeltcd, ard continucr to lalplcmcnt, the
recommeadatlons of the Integrated Maaegencat Plen itt a structured,

a

6
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lclcrtlfl€, 8nd pha.cd ,o,enncr slncc lt3 eplrrovd lo, 2022. The
implementation is going on ald aligrred strictly with financial releases,
ecological priorities, and Hon'ble Tribunal directions.
The Department remains firmly committed to complete implementation of the
Management Plan within the stipulated plan period (2022-20271, subject to
annual financial approvals and ecological feasibility. Copy of communication
of Principal Chief Conservator of Forest [Wildlife) Chief Wildlife Warden, UT of
J&K received Vide No. WLP/l*ga1/2O26/33 dated: 25.03.2o26 is enclosed
herewith and marked as Annerure R-I.

Without prcJudicc to the foregoing Parar, tle wlrc reply of the
Addltioad Afitdsvit ir subnittcd ar urder.

That in reply to point 1 of the alfrdavit, it is submitted that the
contents of the point I pertains to the record. Hence needs no reply.

That the contents of Point No. 2 are a matter of record. However, the
allegations and inferences drawn therein are denied unless specifically
admitted hereunder.

Certain habitations exist around the peripheries of these wetlands
and, in isolated instances, minor littering by unidentified persons
along the outer fringes has been noticed. In such cases, notices are
served to them from time to time and preventive measures are taken,
which act as a deterrent. Routine and frequent cleanliness drives are
undertaken along the peripheries to ensure that no waste remains
inside the protected wetland boundaries.

That the allegation that no action has been taken pursuant to the
directions of this Honble Tribunal is denied. The Department is
continuously implementing the approved Integrated Management
Plans through structured Annual Plans of Operation and periodic field
interventions in compliance with the orders of this Hon'ble Tribunal.

5. That the assertion that Rs. 46.70 Crores have been released in favour of
this Division for wetland management is completely incorrect and
glisleading. Funds are not released in lump sum on the basis of total

1

a

3

4
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estimates. The major source of funding is CAMPA. Annual Plans
eration are submitted every financial year for approval, and the

financial ceiling is predetermined annually.

From Financial Year 2022-23 to 2025-26, a total amount of Rs. 11.65
Crores has been released under CAMPA in favour of this Division, out
of which approximately Rs. 8 Crores has been expended, the balance
being attributable majorly to tender savings in awarded works.

Apptorlmately 8O% of the released funds are uttltzed directly for
setlend management activities in linc with CA,MPA guidelinea,
while the remaining portion is utilized for minor infrastructure,
institutional strengthening, and statutory responsibilities including
mitigation of human-wildlife conllict in District Budgam. This factual

gL od
a6{e $e

That the allegations regarding dumping of solid waste in Holersar
Wetland and l(reentchoo-Chondhara Wetlald are denied as being
factually incorrect and misleading. No designated dumping site exists
within the demarcated boundaries of lloLergar Wetland or
Kreeatchoo-Cbandhara Wetlaad, nor does any legacy waste site exist
inside the notified wetland areas under the jurisdiction of this
Department. The wetlands are being managed as Conservation
Reserves under thc Wtldlife (Protectionf Act, 1972, and strict
regulatory control is maintained.

871



.#j$$t

position completely nullifies the claim that Rs. 46.7O Crores have been
released and remained unutilized.

Substantial works have been undertaken in phased manner, including
installation of solid waste trash barriers, restoration of peripheral and
feeder channels, desilting of critically silted zones, creation of boat
channels, plugging of breaches, eco-tourism initiatives near Hokersar
Wctlaad, and periodic cleanliness drives.

6. That in reply to poiat 6lif HoLerrar wetland, the allegation regarding
accumulation of solid waste inside Hokersar Wetland is denied. The
solid waste visible near the inlet is primarily carried through the
Doodhganga Flood Spill Channel, which transports floating municipal
waste during high discharge events, The inflow of such waste is a
recurring hydrological phenomenon.The Department carries out
periodic and continuous cleanliness drives to remove accumulated
waste. The solid waste entering through tJle Doodhganga channel is
recurring in nature; therefore, periodic and continuous operations are
essential.

Chain-link fencing cannot be installed as a mechanism to stop floating
solid waste entering through a flowing water channel. Chainlink
fencing is a boundar5r consolidation measure intended to prevent
encroachment. Approrimately 2,5OO nrnning feet IRFT| of new
chain-Hnl fencing has been lnstalled, constructed, arld about 325
RFI of erieting fencing has been upgradcd or repaired to
strengthcn boundary protectioa.

Solid waste barriers have been installed near the inlet to intercept
floating waste. During exceptionally high discharge, temporary entry of
waste may occur, which is subsequently cleared through scheduled
drives.

Photographs shared from time to time may present a misleading
impression when captured immediately prior to a scheduled
cleanliness drive. The Respondent proposes to place on record before-
and-after photographs demonstrating the effect of periodic clearance
operations.

Point lYo. 6liil - Sccond Part (Wular LaLef

That in reply to point 6 it is respectfully submitted that, in compliance
with the submissions made before the Hon'ble National Green Tribunal
in O.A. No. 351/2019, the earlier solid waste dumping site at Zalwan,
Bandipora, which was located within the Wular Lake boundar5i, has
been permanentiy closed. The said site has been cleared and restored,
and no further dumping is taking place at that location (photographs
enclosed as Annexure- 1).

''Silbsequently, as communicated by the Municipal Committee
',-Bandipora vide letter No. MC/Bpr/Esstl20/lOOl-OS dated

04.O8.2O2O, solid waste disposal is presenfly being carried out at a site
Iocated at Bandipora Bund side, comprising 35 kanals of land
allocated by the District Administration. The said site is also at ZaTwan
but is situated approximately 1,650 feet (about 503 meters) from the
demarcated boundary of Wular l,ake and lies outside both the notified
wetland boundary and its buffer/zone of influence, thereby ensuring
compliance with the Wetlands (Conservation and Management) Rules,
20t7.

It is further submitted that the present Bandipora Bund side site at
Aalwan is an interim arrangement also. The District Administration
has identified an alternative site measuring 20 kanals at Mader Kunan

@
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6
(Kunan), Bandipra, for establishment of a permanent Solid Waste
Management facility. The Chief Executive OIEcer, Municipal Council
Bandipora, vide letter No. MC/BPRIGl2025l3293-96 Dated
12.08.2025 has reported tJlat the said site has been earmarked for
setting up a comprehensive Solid Waste management plant. The
development of this facility requires substantial financial resources,
and reasonable time has been sought to operationalize a permanent
waste management system at a location further away from the
periphery of Wularlake. The attached Figure II map confirms the
spatial location of the current site relative to Wular Lake's boundaries.

It is therefore, clarilied that

a

The earlier dumping site at Zalwan within proximity to the
Wular boundar5z has been permanently closed and cleared.
The current waste disposal arrangement at Bandipora Bund side
in the same locality of Zalwan is located approximately 503
meters outside the notified wetland and buffer boundaries and is
compliant with applicable regulations.
The process of shifting to a permanent Solid Waste Management
facility at kunan, Bandipora, further away from Wular Lake, is
underway in coordination qrith the District Administration.

a

r\s e*

This demonstrates that no dumping presently tales place within the
notified wetland boundary of Wular l,ake, ald steps are being taken to
establish a scientifically managed, permanent facility in accordance
with environmental nofins. Copy of communication of Wular
Conservation and Management Authority Kashmir received vide No.
PC/CAT/WUCMA|2O25-2612166-69 dated 12.02.2025 is enclosed
herewith and marked as Annerurc R-II.

Polnt IYo. 6 littf Third Part lKraachoo Chandhara Wetlandf

The road shown in the photographs is an old track thatexisted much
prior to the year 2Ol3 when this department took over this wetland for
management from district administration of Pulwama and is not a
newly constructed road as alleged. The said track does not pass
through any wetland land formally taken over by the Department of
Wildlife Protection. In the year 2013, the Department took possession
of 128 Kanals and 19 Marlas of land in l(ranchoo Uetlaad. The track
does not traverse through the land parcel so taken over by the
Department. No fresh construction, widening, upgradation, or
permission for any road development has been granted within the
demarcated and acquired wetland area under the jurisdiction of this
Division.

The allegation of illegal construction inside the protected wetland
boundary is factually incorrect and vehemently denied.

l. The contents of Point No. 7 are denied. The Department is fully
compliant with the directions of tJlis Hon'ble National Green Tribunal

and financially regulated manner. There is no willful or deliberate non-
compliance.

tg(
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An aflldavit in support of this reply/respoaae ls encloscd herewith.

It is therefore, humbly prayed thatthe reply on behalf of Respondent
No. 1 & 3 Union Territory of J&K to the Additional Aflidayit dated
20.11.2025 filed by the applicant in the above tifled Execution Application
may kindly taken on record and disposed of the said execution application.

d
Respon

Unio
3daJ t

& Kashmir.

Through Counsel

Gautem Singh Advocate
Chamber IYo. 71, Suprene
Court Compound,
Suprcae Court of ladia
Coatact No. 997O1797O6.
Email@autanslnghh. com

Dated 06 .04.2026

I
(
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BEFORE THE HON,BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH' NEW DELHI.

Execution Application No. 26 of 2025 in O.A. No. 351 l2Ol9

IN THE CASE OF:

Raja Muzaffar Bhat

VS

UT of Jammu & Kashmir & Ors.

....APPLICANT/PETITIONER

......RESPONDENTS

IN THE MATTER OF: AFFIDAVIT IN SUPPORT OF ACCOMPANYING
REPLY/RESPONSE.

I, Raj Kumar age 49 years S/o Shri Balkrishan presently posted as Under

Secretary to the Government, Forest, Ecolory & Environment Department,

uT of Jammu & Kashmir hereby solemnly aflirm and declare as under

lThatlampresentlypostedasUnderSecretarytotheGovernment,
Forest, Ecolory & Environment Department, UT of Jammu & Kashmir

and is well conversant witf. the facts and circumstances of the present

case and is thus competent and duly authorized to depose tfre same on

the present affidavit.

2 That I have gone through the contents of the accompanying

reply/ response.

3- That all statements of facts made by the deponent are true to my

spnal knowledge and all the statements of law are correct according to

iriformation received by me from Department and I believe the same

4

to be true.

That the contents of the accompanying application may kindly be read as

part of the present affidavit as the same are not being repeated herein for

the sake of brevity and to avoid prolixity.

ENT

I, the above-named deponent do hereby veriff that the contents of the above

aflidavit from Para 1 to 4 are true and correct to the best of my knowledge and

belief and nothing material has been concealed herein.

Verilied at Jammu on this 2+14, tnDay of April, 2026.

per

the
$q,
o

l Io n4 foresLll

VERIFICATION:.

N

Unc

B1f

r

torest Ecoto6v
-..ret$ n^^fi ,

DEPONENT

877



@

Frf,HE{ Cr{ril

Gertificate No.
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Unique Doc. Reference

Purchased by

Description of Document
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Consideration Price (Rs.)
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Second Party

Stamp Duty Paid By

Stamp Duty Amount(Rs.)

INDIA NON JUDICIAL

Government of Jammu and Kashmir

e-Stamp

tN{Kl6292808154843Y

28-Mar-2026 12:55 PM

NEWIMPACC (SV)/ ik12640204lSUPERTECH HIGH COURT/ JK-
JM

suBlN-JKJK 1 26402041 57 1 5441585578Y

RAJ KUMAR

Article 4 Affidavit

Not Applicable

0
(Zero)

RAJ KUMAR

Not Applicable

RAJ KUMAR

10
(Ten only)
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Any drscrr--pancy 
'n 

ilrc detail$ on ihis Cerlifra,ote and as avarlabii, on il"!e w*b$ile / tdctrrle.Afrt ren.i::r$ it invalid
? I'he onils oi checking lhe legiiirnacy ts oe the JBers .Jf i,re aerlf,cate.
:1 in aasd tl ary dis$r€pancy pj4ase Inlarrn the (lompetenl ir,tJti,,ity
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..rF Arnrrxa>t lz-y A
GOVERNMENT OF JAMMU & KASHMIR

oFFtcE oF THE PR. CHIEF GONSERVATOR OF FORESTS (WILDLIFEy
CHTEF WILDLIFE WARDEN

The Commissioner / Secretary to Government

Forest, Ecology and Environment Department
Civil Secretariat J&K

No: WLP/Legall2026l33 Date: 25.03.2026

Subject: Submission of parawise counter reply on behalf of Respondent No'

1 and 3 to the Additional Affidavit dated 20.11.2025 filed by the

applicant in the case "E.A. No. 2612025 in O'A. No. 35112019 titled

Raja Muzaffilr Bhat Vs State of Jammu and Kashmir and others"'

Madam,

Kindly refer to the subject cited above, in this regard, I am directed to

enclose a copy of draft parawise counter reply in the above titled case for your

kind perusal anU necessary action. The case is now listed for hearing on

19.05.2026 in the Hon',ble court of National Green Tribunal.

Yours faithfullY,

Encl: as above
)

a

6>

.{
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BEFORIs THE HoN'BLE NATIoNAI, GREEN TRIBUNAI, PRINcIPAL
BENCH, l{EW DELHr

E A No. 26 of 2026ln O. A. No. 351 of 2Ol9
Raja Muzaffar Bhat (Applicant)

Versus

State of Jammu & Kashmir & Ors (Respondents)

In the matter of: Reply on behalf of Reepondent No. I & g Ualon
Tcrrltory of J&K to the Additlonal Affldavtt datcd
2O.1L.2O25 lltod by the appllcant la the above tttled
Orlgtnal Appllcatlon.

Me it please your lordshlps:_
The_answering respondents most respectfulty submit as under.BacLground

I That it is respectfully submitted before the Hontle National Green Tribunal
that in Original Application No. 351 of 2O19, the Hontle National Green
Tribunal on 25. rl.2o2L was pleased to pass the following directions.

ISD utc h.auc noted, tho;t the stand o! leanred. Chlef Secrctary, ,I&Kt tai t tc executlon plans will be ov€? aecrt on regular bo,sls bg thesectztary Eiuthortrttent qnd Foteet, J&,K as well ss by the chtef
*cretary, J&,K pcrsonallg altlea,st once Jor futtltrlr condnuou.s acttoi.
As tzgands tlto suggestlotts of the appllcant, the so;lr.l,e morg be duty
cortsl.deted by tlre chtcf Secrefr;ry, J&,K to the extent not o.lready
cottsl.d,oted,.

2 That in eompliance with the said Honble National Green Tribunal
directions, the answering Respondents formulate a scientifically rtnr,ctured
fntegrated Meaagcncat Plaa (I!!AP, for conservation and habitat
restoration of wetland centres fdling under the jurisdiction of the
Department of Wildlife Protection J&K and other Wetlands Division,
J66K and acted with promptitude and seriousness. Consequently, a
comprehensive Integratcd Management Plan was fomulated' flaallzed
end duly approvcd ln tho ycat 20/22, with a defined plaa gerlod of llve
yant. 12O22-2O27f. The said plan was prepared on scientihc principles of
ivetfand ecolory, hydrolory, trabitat restoration, avifaunal conservation and
climate resilience.

That the approved Management Plan proposed a flnanolal outlay of 142.7o

Cior". foi implementati[n of phaeed fraUitat restoration and conservauon

*""",rtt" auring the first plan period. The maJor recommended

interventions included, inter alia:

r Conetruction and inetallation of eluice gatee for scientific water regulation;

i Wii""kment consotidation anct strengilrening for flood mitigation and water

e

retenttoni
iir-rff"tii,, of floating eolid waete trash barlf\e at feeder intets;

M\))

r
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o periodic and continuous clearance of floating vegetation prior to migratory

bird season;
. constsuction of navigation channels fior improved interior patrolling;

. Chain-Iink fencin! iri*rin"r"Ule stretches ior boundary protection;

, Development of blsic infrastruchrre for frontline field staff;

. Scientifrc habitat improvement me"sures in Hokersar, Shalbugh and Hygam

Wettand Conservation Reserves'

. Phased restoration ofphased channels

. be-silting of critically silted up areas

Thatitiscatcgorlcallyclarlflcdthatt}repropos{.9'u"yofl42.7oCrores
wes ncycr r.rcir"o la lump 

"om 
toflr" w"ir"rra" Division. The major source

of funding fo, tf,. birrision rimain" leftipe tCompensatorv Afforestation F'und

Management and Planning Authl{;i ;i';i1Ei:F*t 
-and 

released strictlv

on the basis of Annual Pflne of OpcratloT (AP9-:ll,"ubmitted each finartcial

year, suU5ect to administrative and financial approvar'

That as already placed on record before this Hon'ble'fribunal ' that during

the last four financial vears ltt 2o2;;:;; tJ il' iozs-?-91: "cumuladve 
amount

of t11.65 Crorcr has teen released-in-;;; oi tt 
" 

Wiilands Division' Out of

the released frrnds:

.ApproximatelySoo/oherbccncrrnarkedandutlllzeddlrcctlyforbabitat
rcstorcUos ectlvltiel, and

. APProxim","ry 
-idZ-- 

-u"i. 1t3t utlllzcd for 'nlnor lafrartnrcturc

a&iop-.oiro-"ut"uooar*rcletrr,eiLgana;|$,"tg,t11?5|tfiff;
inctuding miEgation of human-t
ties in th. f;t;i;"';i d; il- n"r,5J gng3. and presents recurring man-

arrimalconflictchallengesmanagedbythisDivision).

Thus, against a projected plan-Sutlay of 742'70 
'Crores 

for five years' only

<11.65 c,ot"" 
-r'"i" bt"1 ta""""i so far T phased manner' and

imolementation has proce-eded accoraingry on a tlasncldly regulatcd aad

t"i.iUg""tty Phaced beclr'

6 That Pursuant to the approved IMAP' the Department has' int61 ali.;

. constnrcted and consolidated embankrnents extending to approximately 5

Liloraetcr "oou" 
different wetlands ;

. Instralled "P;;;;t;itry 
z'soo RFr of cbaln'llntr fenclng' with 3so RrT

;;"t "dliistai'edt . --r--^ ^. [nstalled noafing trash barriers'at feeder channels;

. undertalce"'::;d;;;" plri"ai" ti""tti"g of floating vegetation and solid

waste;
o constnrcted navigation channels for improved patrolung and habitat

managPment;
. Instgllea stuite gates-in Hygam and Shalbugh Wetlands;

r StrenlgtnenJie"td infrastnrlture for effectivi conservation enforcement'

. fi"ili c km of peripheral channels restored

5

7
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Itr thls regnrd, it ln plocecl on recorcl thot ttlc Deportmcnt of Wlldllfe
Protectlon eonducts ttre Arlm [fotcr bkd Ccntur lAtrlCl nnnually acroei
the wetland notwork of Kaahmh', lrr coordlnatlon wlth natlonal and
intenlntlonat conaeruatlon protocols. The Cennus lr a globnlly rccognlzrd
nclcnfiflc exerclae for monjtorlng mlgrntory wnlcr blrd populatloni and
nsccusing hnbltat quollty,

That lt ls renpectfutly submitted that durlng the lasl. two coneecutlve wlnter
seasotls, i.e., 2O24 and 2028, the cumulatlvc mlgratory blrd count across
thc wetlandn of Knslrnrir 5ns crocodcd 12 tahh (1.2 mllllonf lndlvldueh
oech ycrr. Tlrese birtls nrigratc from dlvcrse geographicat rcglons lncluding
Celrtral Asia, Siberia, Euiope, and othcr tranecontlnental flywaye, and
remain in Kaslrnrir wetlarrds for approxlmatcly thrce to four monthe during
peak wlntcr.

That thc Bustained and slgnlflcant presencc of such a large mlgratory
population is a strong ecologlcal indlcator that:

. The hydrological regime of the wetlands rema.ins functional,

. The food chain and nutrient cycles remain active,

. Habitat quality is conducive for long-duration avlfaunal habitation,

. Anthropogenic disturbances are being regulated ellectively.

. tvtigratrir/ water birds arc hlghly rinsltiv" to habitat degradation. Their
repeated and substantial retur-n [o these wetlands over consecutive seagons

strongly demonstrates that the consenation and habitat restoration
intewentions undertaken pursuant to the approved Integfated Management
Plan are yielding measurable ecological outcomes.. It is thircfore -respectfully submitted that the empirical avifaunal data
recorded under the Asian Waterbird Census provides independent scientific
validation that the wetlands under the jurisdictlon of the Respondent
Department are being managed in a etruchrred, phased, and ecologically
responsive manner In com[liance with the directions of this Honble
Tribunal.

. It is respectfully and emphatically submitted that thc Rcrpondcnt
' Dopartnont hal lmplcmcntcd, and contlnues to lmploneat' tho

rccoErocndatlonr of ttc Intcgratcd Managcmcnt Plaa ln a rtructured'
rclcatlflc, and phercd aenncr elncc lts lpproval ln 2022. The
implementation iJ ongoing and aligned strictly with linancial releases,

ecological priorities, and Honble Tribunal directions,
. The Oepartmcnt remaine lirmly committed to complete im-plementation of

the Management Plan within thi stipulated plan period (2022-2027), subject
to annual financial approvals and ecological feasibility.

Ifltlout preJudlce to the forcgolng Paraa, the wlse rePly of the
Addltlonal Affidavlt ls gubmltted ae under.

That in reply to point 1 of the affidavit, it is submitted that the
contents of the point I pertains to the record. Hence needs no reply.

Ttrat the contents of Point No. 2 are a matter of record. However, the
allegations and inferences drawn therein are denied unless specificdly
admitted hereunder.

3. That the allegations regarding dumping of solid waste in Hokersar

2

Wetland and Kranchoo-Chandhara Wetla

ty"niedasbeing

(D

1
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4.

factually incorrect and misleading. No designated dumping eite exists
within the demarcated boundaries of Hokersar Wetland or Kranchoo-
Chandhara Wetland, nor does any legacy waste site exist inside the
notified wetland areas under the jurisdiction of this Department. The
wetlands are being managed as Conservation Reserves under the
Wildlife (Protection) Act, !972, and strict regulatory control is
maintained.

Certain habitations exist around the peripheries of these wetlands
and, in isolated instances, minor littering by unidentified persons
along the outer fringes has been noticed. In such cases, notices are
senred from time to time and preventive measures are taken, which
act as a deterrent. Routine and frequent cleanliness drives are
undertaken along the peripheries to ensure that no waste remains
inside the protected wetland boundaries.

That the allegation that no action has been taken pursuant to the
directions of this Honble Tribunal is denied. The Department is
continuously implementing the approved Integrated Management
Plans through structured Annual Plans of Operation and periodic field
interventions in compliance with the orders of this Hontle Tribunal.

That the assertion that Rs. 46.70 Crores have been released in favour
of this Division for wetland management is completely incorrect and
misleading. hrnds are not released in lump sum on the basis of total
IMAP estimates. The major source of funding is CAMPA. Annual Plans
of Operation are submitted every financial year for approval, and the
financial ceiling is predetermined annually.

From Financial Year 2022-23 to 2O25-26, a total amount of Rs.
11.65 Crores has been released under CAMPA in favour of this
Division, out of which approximately Rs. 8 Crores has been orpended,
the balance being attributable majorly to tender savings in awarded
works.

Approximately 80% of the released funds are utilized directly for
wetland management activities in line with CAMPA guidelines, while
the remaining portion is utilized for minor infrastmcture, institutional
strengthening, and statutory responsibilities including mitigation of
human-wildlife conflict in District Budgam, This factual position
completely nullifies the claim that Rs. 46.70 Crores have been

released and remained unutilized.

Substantial works have been undertaken in phased manner,
including installation of solid waste trash barriers, restoration of
peripheral and feeder channels, desilting of critically silted zones,

creation of boat channels, plugging of breaches, eco-tourism

5

"s;'"initiatives near Hokersar Wetland, and ness drives
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6. The allegation regarding accumulation of solid waste inside Hokersar
Wetland is denied. The solid waste visible near the inlet is primarily
carried through the Doodhganga Flood Spill Channel, which
transports floating municipal waste during high discharge events. The
inflow of such waste is a recurring hydrological phenomenon.

The Department carries out periodic and continuous cleanliness
drives to remove accumulated waste. The solid waste entering through
the Doodhganga channel is recurring in nature; therefore, periodic
and continuous operations are essential.

Chain-link fencing cannot be installed as a mechanism to stop
floating solid waste entering through a flowing water channel. Chain-
link fencing is a boundary consolidation measure intended to prevent
encroachment. Approximately 2,500 nrnning feet (RFT) of new chain-
link fencing has been installed, constmcted, and about 325 RFT of
existing fencing has been upgraded or repaired to strengthen
boundary protection.

Solid waste barriers have been installed near the inlet to intercept
floating waste. During exceptionally high discharge, temporary entry

of waste may occur, which is subsequently cleared through scheduled

drives.
Photographs shared from time to time may present a misleading

impression when captured immediately prior to a scheduled

cleanliness drive. The Respondent proposes to place on record before-

and-after photographs demonstrating the effect of periodic clearance

operations.

Potnt No. 6 - Second Part {Wular Lakef

The contents of this part do not pertain to the Wetland Division under
the Department of Wildlife Protection and fall within the jurisdiction of
the Wular Conservation and Management Authority. Therefore, no
reply is warranted from this Division. This para pertalns to WCMA

Point I{o. 6 - Thlrd Part (Kranchoo Chandhara Wetlandf

The road shown in the photographs is an old track that existed much
prior to the year 2013 when this department took over this wetland

for management from district administration of Pulwama and is not a

newly constructed road as alleged. The said track does not pass

through any wetland land formally taken over by the Department of

wildlife Protection'

In the yea;. 2013, the Department took possession of 128 Kanals and

19 Marlas of land in Kranchoo Wetland. The track does not traverse

through the land parcel so taken over by the Department. No fresh

construction, widening, upgradation, or

s
ission for anY road
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development has been granted within the demarcated and acquired

wet]andareaunderthejurisdictionofthisDivision.

The allegation of iltegal construction inside the protected wetland

boundary is fachrally incorrect and emphatically denied'

7. The contents of Point No. 7 are denied' The Department is fully

cornpliant \Yith the directions of this Honble Tribunal and is

impiementing management measures in phased' structtrred' and

financially regulated-manner. There is no willful or deliberate non-

comPliance'

PhotograPhlc evldenccs:

.tb

\,Lat

Srinagar
Parimiora Soibugh

885



AD

l

';q ces

f r
--,,

\ o.

6:9(}

l| .-:q

,i

Hokersar Aurld Rsad, Ali Abad Gund Hassi Bhat Srinagar, 190O17
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Local O1:00:37 PM
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An affidavit in support this reply is enclosed herewith.

It is, therefore, humbly prayed that the reply- t9 -the 
Additional

Affidavit oitt. applicant on drraf if respondent No' 1 & 3 Union Territory

of Jastmu & Kashmir may be place on ricord for the kind consideration of

the Honble Nationat-Cie"r, ttiUrt a Principal Bench' New Delhi'

\

/

f

ry

-rS:-i

Gund Hassi Bhat
Hokersar Bund Rd. Gund Hassl Bhat. 190012'
Lat 34.1O55O7o Long ?4.7AO31c
weonesoai, 17t121io25 01:23 PM 6L;1 aQ!:3o

,E!
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Government of fammu &

of the Wutar Gonservation and Ma
**rk*?t***?k*

The Under SecretarY to Government'

Department of Forests, Ecology and Environment'

Civil Secretariat, J and K'

No. PCICAT/WUCMA/2o25-261 2'l 66-69

Subiect: E.A. No.26l2025 in O.A. No.351 lz,Lgtitled Raia Muzaffar Bhat Vs State of Jammu and Kashmir &

Ors.

Reference: Your office letter No: Fsr-Lill8212025|7629435) dated: L9.Ll-2025.

Sir,

Withreferencetothesubjectmatter,kindlyfindherewiththeresponseinrespectof
this authoritY as under:

It is resPectfu lly submitted that, in compliance with the submissions made

before the Hon 'ble National Green Trib unal in O.A' No' 35 tl2119, the earlier

solid waste dumP ing site at Zalwan, BandiPora' which was located within the

Wular Lake boundarY, has been PermanentlY c losed. The said site has been

cleared and restored, and no further dumPing is taking Place at that location

(photograPhs enclose d as Annexure-1)

0ffice

I(ashmir
o"g.to.ot AuthoritY l(ashmir
*

Dated:- 12 -02-2026

Rules, 2017

It is fu rther submitted that the present Bandipora Bund side site at Zalwan is

an interim arrangeme nt also. The District Administration has identified an

alternative site measu ring 20 kanals at Mader Kunan (Kunan), BandiPora, for

establishment of a Per manent Solid Waste Management facilitY. The Chief

Executive Off icer, Municipal Council Ba ndipora, vide letter No'

MCTBPR/G/2o2s I 3293'96 dated 1"2.08.2025, has reported that the said site

has been earmarked for sett ing up a comPrehensive Solid Waste Management

Plant. The develoPment of th is facilitY requires substantial financial resources,

and reasonable time has been sought to oPerationalize a permanent waste

management sYstem at a locati on further awaY from the peripherY of Wular

Lake. The attached Figure ll rna p confirms the spatial location of the current

Subsequently,ascommunicatedbytheMunicipalCommitteeBandiporavide
letterNo.MC/Bpr/Esstl(olLOot.O5datedo4'os.202o,solidwastedisposalis
presentlybeingcarriedoutatasitelocatedatBandiporaBundside,
comprising 35 kanals of land allocated by the District Administration' The said

sitersalsoatZalwanbutissituatedapproximatelyl,650feet(about503
meters)fromthedemarcatedboundaryofWularLakeandliesoutsideboth
the notified wetland boundary and ris buffer/zone of influence, thereby

ensuringcompliancewiththeWetlands(ConservationandManagement)

aI LakefIWuNo il6intPo

fft. dumPing of

municiPal solid

waste in the Wular

lake, which is a

Ramsar Site is still

continuing' No stePs

have been taken bY

the MuniciPal

Council BandiPora.

site relative to Wular Lake's boundaries (Annexure-lt)aA-
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Wular Conservation &

Yours faithfullY,

)

ordinator,
thoritY,

Kashmir.

-1l"aT,; 
Executive Director, wurar conservation & Management Authority, Kashmir for favour of

information please. -r,-.^-*-+i^- -ra,.a
2. Member Secretary, J&K Pollution Control Committee for favour of information please'

3. Coordinator, Water Management' WUCMA for information'

It is, therefore, clarified that:

. The earlier dumping site at Zalwan within proximity to the Wular

boundary has been permanently closed and cleaned'

. The current waste disposal arrangement at Bandipora Bund side in the

same locality of Zalwan is located approximately 503 meters outside

the notified wetland and buffer boundaries and is compliant with

applicable wetland regu lations'

. The process of shifting to a permanent Solid Waste.Management

tacitity at Kunan, Bandipora, further away from Wular Lake' is

undei*ay in coordination with the District Administration'

This demonstrates that no dumping presently takes place within the notified

wetland boundary of Wular Lake, and steps are being takento establish a

scientifically managed, permanent facility in accordance with environmental

norms.
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Annexure-1

Figure 1: Before and after images

which stands relocated now.

ofWastedumpingsiteatZalwanlocatedwithinwularLakeboundary
and

)

Wular Conservation &
Kashmir.

I

:

I
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Annexure-ll

Figure 2: The sPatial

(in red).

location of the current waste dumping site at Zalwan relative to wular Lake's boundaries

Wular Conservation &

)

inator,
AuthoritY,

Kashmir.
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